
Act No. XXXVI o f  1948 
HE DOMINION LEO.ISLATURE] 

( R e c e i v e d  t h e  a overnor General  o n  t h e  31s t  A u g u s t  m) 
An Act to amend the c ons of the Port Trusts of the majop ports J 

, Clalcutta and =&as 

and Madras; 

nlents and elections held under any of the enactments mentioned 
in the Schedule, as by, may be nzade OT held at any kime after 
the passing of this this Act comes into force. but the Tivstees 
or Commissioners, 

Year Number @hod title Amendments 

1879 Bom. VI llowing section shall bt substituted, 

members, that is to say, of fourteen 
nominee Trustees and a Chairman. 

normnee trustees shall be the following :- 

r, Grezt India:: Pcni im~!~ 

(g) anP r~lx-r ~nt.r?t~ivn rIin?~tl lly t.110 P r o v i ~ ~ c i ~  1 P 
Government ; aqd - . -- -- - 

P ~ i c t  U , I ) ~ ( :  I OT i + d .  



0 E m b a y ,  C~~ and Madraa Port T m t r  (Constitution [AOT xxxvl 
(Amendment) 

- 
esr Num Amendmen? 

(A) the Municipal Comm~ionea for &he City of 
Bombay, ex oJkb." 

For sub-eection (1) of h i o n  6, the following shall be 
substituted, namely :- 

\ I' (I) Of the thirteen elective Trustees, fmo shall be 
elected by the Munioipal Corporation of the City of Bom- 
bay and the remaining by such provinoial or local bodiee 
representing commercial interests as the  Central Govern- 

/ 
merit may, from time to time, by notification in the 
oBcial Gazette, epecify, and such notification may also 
specify the number of TrusCees that each of such bodiee 
may elect." 

1890 Ben. LU The Calcut a For section 6, the following ohdl be subetibuted, 
Port Ac namely :- 
1880. a 

\ " 5. CmtWora  Qf 009.w&&n~u.-There aha3 be 
cwenty-four Commhioners, Chab is to my- 

' ( i )  the Chairman, ca: oB& ; 

\ (ii) the ~ e p u t y  chairman, m o m b  ; 
(Gi) the Collector of Custom, Cdoutta. ex o w ;  \ ( iu )  the Chief Exeoutive Officer of the Municipal 

\ Corporation for the City of Caloutta, ez oflodo; 
\ (v) the General Manager, E a t  Indian Railway, ' & e n d  ~ a m g e r ,  ,engal ~ a g p u r  EM,, 
'I m o m ;  * 
t (di) one representative of the Mercantile Marine 

Department chosen by the Government ; 
, (mii) one representative Defence Services 

A 

1gOj Mad. 11 The M d n s  I . for the word " eigh&n7' the word 
Port Trust " t ne " fihall be eubstituted. 
Act, 1905. 

YI__I__ 

(a)  b$e Collector of Customs, Lfadms, r.r --- 
\ 



OF 19481 Cabutta and Madrm I'd Truets 
stitoctim) (Amendment) 

--- - 
Year Number Short titla Amendments 

the Municipal Cornmisstoner for the City of 
ras, cx o m  ; 

) the &nerd Manager, ?drsdrae rand Southern 
stta Railway, cz ofPCdo; 

Generd Manager, SoutB Indim Railway, 

(e) q e  representative of the Mementile 
Dopert ent chosen by the Centrd Government ; $ ,. 
(f), on4 representative of the Defence SerPiaee 

chosen bR the Central Government ; 

@) one 'kqresentakive of the Provincial G- . 
ment ch&n by the Provincial Uovemment ; 

employed in he port 
(d) eleven elect+ trustees. 
(2) Of the eleve' elected truetees, one shall be elected by 

the Municipal &&ation of the City of Madres and the 
'a1 or looal bodiee repmnting 

commercial in e Central Government may, 
from time to notification in the offieid 

n may also specify 
such bodies mag 

in pursuchnce of sub- 
eection (8) shall b cated forthwith to the Centrd 
Government by exeautive authority ,,of the 
Municipal Corpor the body conwmed. 

4 


